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IN THE COURT OF THE ADDITIONAL SESSIONS JUDGE No.2 

SONITPUR :: TEZPUR 

 

Sessions Case No. 107 of 2009 

Under section 395 I.P.C 

(Arising out of G.R. Case No. 1637 of 2001) 

 

       State of Assam       

     –Vs– 

    1. Md. Aminul Anchari @ Amlu @ Raju 

    2. Sri Bijoy Kindar, 

    3. Sri Paban Mallik, 

    4. Sri Jiban Karmakar, 

    5. Sri Rakesh Mallik, 

    6. Sri Ruben Sabar   

    7. Sri Unandu Borang 

    8. Sri Sanjib Tenga    ....  Accused. 

 

Present 
Ms. A. Ajitsaria, AJS, 

Addl. Sessions Judge No.2, Sonitpur, Tezpur 
 

  

Date of Evidence: 16.10.2009, 09.12.2009, 24.02.2011, 16.09.2011, 25.05.2012,                           

 16.01.2014, 08.04.2014, 20.11.2014. 

Date of Hearing     : 17.06.2015 

Accused absent     : 1.7.2015 

Date of Judgment  : 23.07.2015 

For the State         : Sri. Khemraj Adhikary, Addl. Public Prosecutor 

For the accused     : Sri Amiya Saikia  

 

J U D G M E N T 
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1. The prosecution case, in a nutshell, is that one Moni Das lodged an FIR at 

Rangapara Out Post on 23.11.2001, stating inter alia that 15/20 members of 

dacoits forcibly entered into his house and looted sum of Rs. 8,000/- in cash 

along with 3 piece gold chain, one gold necklace, 8 gold bangles, 7 gold rings, 4 

gold earings, 5 silver chain, 8 silver rings, 3 pair silver earings, 3 pair Pat 

mekhala chador, 2 Pat mekhala, 4 pair of Muga Mekhela Chador, one piece Muga 

mekhela. The same was registered as Rangapara Case No. 162 of 2001. 

 

2. After due investigation, charge-sheet was submitted against the accused 

persons, namely, (i) Md. Aminul Anchari, (ii) Sri Mijoy Kindar, (iii) Sri Paban 

Mallik, (iv) Sri Jiban Karmakar, (v) Sri Rakesh Mallik, (vi) Sri Ruben Sabar, (vii) 

Sri Unandu Borang and (viii) Kabiraj Tanti (absconder) (ix) Junu Tanti 

(absconder) and (x) Sri Sanjit Tengu (absconder). 

 

3. The seven accused persons (Sl No.1 to 7 hereinbefore) entered appearance, 

case was spilt up in respect of the absconding accused persons and after 

observing necessary formalities, the offence being Sessions triable, was 

committed to the Court of Sessions for trial by the learned Judicial Magistrate, 

First Class, Sonitpur, Tezpur.  During the course of trial accused Sanjib Tenga too 

was committed to this Court for trial. 

 

4. After hearing both sides and on perusal of the police report furnished u/s 

173 of the CrPC, formal charge u/s 395  IPC was framed, read over and 

explained to the accused to which he pleaded not guilty and claimed to be tried. 

Hence, this trial. 

 

5. In support of the case, the prosecution examined 13 (thirteen) witnesses 

and defence examined none. The plea of defence is of total denial.  

 

6. After closure of the prosecution evidence, the accused person was examined 

u/s 313 of the CrPC. 
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   POINTS FOR DETERMINATION 

 

Whether the accused persons committed dacoity in the house of the informant 

Moni Das on 23.11.2001? 

  

 7. I have carefully examined the evidence on record and heard arguments of 

both sides. 

 

   DECISION  AND REASONS THEREOF 

 

8. PW 1, Muniram Das, deposed that accused Amlu and Paban were known to 

him and the other accused persons were not known to him. PW 1 Muniram Das 

stated that having returned home from duty at around 11.30/12 o‟clock, one 

night some 7-8 years ago, he had his meal and went to bed. Hearing the voice of 

his elder brother, Komala Das who lived near his house, he opened the door in 

order to go to the house of his elder brother, when three men came into his 

house. PW 1 stated that they held a dragger against his neck and opened the 

almirah. PW 1 stated that he did not know home many of them were in the 

group. The dacoits decamped with more than Rs. 10,000/-, gold rings, necklace, 

bracelets, pat and muga clothes, 40/45 pieces of gamusa from his house.  PW 1 

stated that the dacoits also took away brass pitcher, cauldron etc. PW 1 stated 

that he had given a detailed list of articles stolen in the FIR (Ext 1). PW 1 stated 

that he had recognised the two dacoits in the dock (Amlu and Paban). 

 

9. In cross examination, PW 1 stated that at that time his wife Keteki Das and 

four daughters namely Bulu (the 1st born), Depali (2nd), Mitali (3rd), Purnima Das 

(4th) and his youngest son Biswadev Das were at home. PW 1 denied that 

accused named Amlu was not present in the dock and that he had adduced false 

evidence. PW 1 further stated that O/C of Rangapara PS had told him about the 

two accused persons whom he had identified. PW 1 stated that due to load-

shedding, there was darkness in their house on the night of the incident. PW 1 
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further stated that immediately after the incident, he informed Rangapara PS 

over phone. PW 1 stated that around 12:30/1:00 A.M, two groups of police men 

came to his house along the two roads, they inspected the place of occurrence 

and recorded his statement. PW 1 stated that police did not find any dacoit who 

had came to his house nor could they apprehend anyone. PW 1 stated that he 

had registered his presence in the Court on the date his evidence was recorded 

and had signed the attendance sheet (Ext A) as „Maniram Das‟. PW 1 stated that 

in Ext. 1 “Mani Das‟ was written and it did not tally with the letters “Maniram 

Das” as written by him in the attendance sheet. PW 1 stated that since he had 

been nervous after the incident of robbery, he did not remember who had 

written his name on the Ejahar. PW 1 stated that he did not know who had 

written the FIR or at whose instance, the same was written.PW 1 stated that 

after investigation at night, the police again came in the morning. PW 1 stated 

that while in his house, the dacoits had their faces covered with black cloths and 

gamochas. PW 1 also stated that due to the prevailing darkness, he could not 

recognize any one. PW 1 stated that as such, he could not say whether the 

accused persons present in the dock had actually entered his house or not. PW 1 

further stated that he suspected that the two accused persons whom he had 

indentified in course of his evidence had entered his house that day. 

 

10. PW 2, Smti Bulu Das, stated that accused Amlu and Paban were known to 

her and the other accused persons were not known to her. PW 2 stated that 

around 10.30 PM one day about 9 to 10 years ago, bordauta had returned from 

his work and as he was about to enter the house. At that time, the accused 

persons, under the threat of death, demanded whatever articles were there in 

the house.PW 2 stated that their faces were covered with black clothes and they 

had dau, lathi etc, in their hands. PW 2 stated that having entered into their 

house, the accused persons took away their music deck, cash in excess of Rs. 

10,000/-, gold ornaments, clothes including pat clothes, brass utensil and 70 

pieces of gamusas. PW 2 stated that three of her sisters including herself were in 

the pukka house whereas their mother was in the house made of clay. PW 2 

stated that that the accused persons had showed them draggers through the 
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windows and asked them not to shout. PW 2 stated that one of the accused 

persons held a dragger against her neck and threatened to cut her, if she 

shouted. PW 2 further stated that the accused persons went away around 3.30 

am. 

11. In cross examination, PW 2 stated that police came to the place of 

occurrence around 5:30 PM, „Bordeuta‟ Kamala Das had informed Rangapara PS. 

Immediately on arrival, the police recorded her statement. PW 2 denied that she 

had not stated before the IO about her being familiar with Amlu and Pabon. PW 

2 denied that there was no accused person named Amlu in the dock. PW 2 

denied not having stated before the IO in the manner she had stated in her 

examination in chief. PW 2 admitted that she had stated before the IO that the 

persons who had entered their house had their faces covered with black cloths 

and that she had not recognized any of them. PW 2 stated that Nizamul 

Hazarika, President of the UDP filed the FIR in Rangapara PS.  

 

12. PW 3 Smti. Bimala Das stated that the occurrence was of the year 2001. PW 

3 stated that the time was around 11:30 PM, when she along with her husband 

and other members of her family, was at home. PW 3 stated that having 

returned home from the „Naam‟, her husband had washed his hands and feet 

and was about to enter the house when a group of dacoits came inside, pushing 

and shoving them. PW 3 stated that they tied her and her husband inside the 

house.  PW 3 further stated that her daughters were in another room. PW 3 

stated that the gang of dacoits broke open the door to that room and went 

inside, they broke open the boxes and ransacked the bags and looted the goods. 

PW 3 stated that from there, they returned to their room.PW 3 stated that the 

dacoits were armed with pistols. PW 3 further stated that the dacoits then took 

her husband to the house of his brother Mani Das, at dragger-point. After her 

husband had called his brother out, the dacoits entered the latter‟s house and 

committed dacoity there too. PW 3 further stated that the dacoits did not find 

many things there. PW 3 stated that they took away a watch, a sweater and a 
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dao. PW 3 stated that she could not recognize the dacoits as they had their faces 

covered with black cloths. 

 

13. In cross-examination, PW 3 stated that PW 3 stated that she could not 

recognize a single member of the group of dacoits. 

 

14. PW 4, Ruhi Das Mallik, stated that the occurrence was of 10/11 years ago 

when police had come to the Manager of the Tea Garden. PW 4 stated that the 

Manager had called him and asked him to show police the house of Paban Mallik. 

PW 4 stated that he pointed out the houses of Paban Mallik, Bojoy Kinder, 

Rakesh Mallik and then he left. PW 4 stated that later the police obtained his 

signature on Ext 2 in the garden office in the presence of the Manager. PW 4 

stated that he did not know who committed robbery and in whose house. The 

defence declined to cross examine PW 4. 

 

15. PW 5, Sushil Mallik deposed that about 11 years ago while he was on duty in 

the garden, police from Rangapara PS had come to the Manager of the garden to 

enquire about an incident of dacoity. PW 5 stated that when the Manager of the 

garden asked him to show the house of Paban, he did so and in Paban‟s house 

the police took his signature on Ext 2. 

 

16. In cross examination PW 5 stated that , he did not see the police taking any 

article from Pabon‟s house nor had the police shown him any article, saying that 

they had found those in Pabon‟s house. PW 5 stated that he had no idea where 

the dacoity had taken place or which articles had been taken away by the 

dacoits. 

 

17. PW 6, Suren Mallik, deposed that he knew the accused person by their 

names and faces. PW 6 stated that he did not know the man in whose house 
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dacoity had taken place. PW 6 stated that the incident dated 10/11 years back, 

police from Rangapara PS came and asked him whether he knew the houses of 

Jiban and Rakesh and when he answered on the affirmatives he was asked to 

show their houses, which he did. PW 6 stated that he kept standing outside and 

police went inside their houses after that they asked to him sign a paper (Ext 3). 

 

18. In cross examination PW 6 stated that , he had no idea about what the 

police had found in the houses of Jibon and Rakesh. 

 

19. PW 7, Smti. Ketaki Das, stated that about 12-13 years back in between 

11.00-2.00 PM at night, about 10-12 persons threatened them to open the door 

of the house or face adverse consequences and therefore they opened the door 

out of fear.PW 7 stated that the said persons asked them not to raise hue and 

cry.PW 7 stated that they asked her young son to show them where the cash 

and other articles of the house was kept. PW 7 stated that her elder daughter 

told them not to harm them and take whatever they wanted. PW 7 stated that 

they opened the door, entered the house and committed theft by opening the 

almira and taking away cash, jewellery, pat muga clothes, bags, gamusas, deck, 

utensils. PW 7 stated that they took all their belongings from her house. 

 

20. In cross examination, PW 7 stated that police had recorded her statement in 

relation to the instant case. PW 7 denied not having stated before the IO that the 

accused persons had committed dacoity and that she had not stated in the 

manner she had stated in her examination in chief. PW 7 stated that it was dark 

at night. PW 7 stated that first the persons entered her room. PW 7 stated that 

the persons had their faced covered with a cloth and she could not identify at 

that time who had entered into her room.  

 

21. PW 8, Sri Son Bhuyan, deposed that he had put his signature on Seizure List 

(Ext 2) and he knew nothing else. PW 8 was declared hostile at the instance of 
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the prosecution. In cross examination by prosecution, prosecution PW 8 denied 

having stated before the police that when the he brought the police in his vehicle 

to Adabari Bagan where they searched the houses of the accused persons in 

connection with the dacoity case of Namoni gaon, Rangapara and that he was 

present when the search was conducted and police recovered VIP, watch, cloth, 

dao, etc from the house of Paban Mallick; and that he was present when the 

police seized other items from many other houses and he had signed.  

 

22. In cross examination by defence, PW 8 stated that at the time of occurrence 

he was there at Loko Colony, Rangapara in his house. PW 8 stated that he did 

not know where the houses of the accused persons were situated. PW 8 stated 

that at times, police requisitions his car, which he himself drives. PW 8 stated 

that he did not remember whether at the time of occurrence police requisitioned 

his car or not, where  and when he had signed on Ext B and as to what was 

written in Ext B. PW 8 stated that the Adabari Bagan was about 8-9 km from his 

house. PW 8 stated that he did not know the people residing in Adabari Bagan 

line and that the IO had not recorded his statement. 

 

23. PW 9, Sri Pankaj Nath, stated that incident was of the year 2000, when he 

heard screaming and shouting in the house of his father-in-law Sri Muniram Das 

situated at No.2 Namoni gaon at about 1 PM at night. PW 9 stated that on 

hearing the same, he ran to his house and saw articles scattered here and there. 

PW 9 stated that on seeing that dacoity had been committed, he went to the 

neighbour‟s house and rang the police. PW 9 stated that police came and seized 

articles like wooden almira, trunk 3 nos and some clothes from the house of his 

father in law vide Ext 4 , Seizure List  PW 9 stated that police also seized other 

clothes like mekhala chadar , gamusa , cap, ever-ready torch, one black bag vide 

Ext 5 Seizure List and iron plate, black  terricotton cloth vide Ext 6 Seizure List. 

PW 9 stated that he signed on all the three Seizure List and that all seizures were 

made from the house of his father-in-law. PW 9 stated that he could not say who 

committed dacoity. 
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24. In cross examination, PW 9 stated that police from Rangapara PS came to 

his father-in- law‟s house about 20 minutes of his call. PW 9 stated that his 

father in law and mother in law had stated that they could not identify the 

dacoits as their faces were covered with black cloth. PW 9 stated that he had not 

seen the seized articles in the Court. 

 

25. PW-10 Sri Bikram Harenge, deposed that incident occurred about 12 -13 

years back, police came to Hatibari Tea garden office and asked him where the 

house of Sanjit was, whereafter he guided the police to the house of Sanjit and 

then left. PW 10 stated that he did not know who committed dacoity. The 

defence declined to cross examine PW 10. 

 

26. PW-11, Sri Lakhiram Paik stated that about 12 years back police had come 

to their office and asked where the house of Sanjit was and he went with the 

police and showed police the house of Sanjit, thereafter he returned. In cross 

examination, PW 11 denied the suggestion that he had not stated before the 

police that he knew one person by the name of Sanjit. 

 

27. PW-12, Smt Mitumoni Das, stated occurrence was about 11 years back, it 

was night hours and her father had come home at about 12 oclock, washed his 

hands and feet in the verandah. PW 12 stated that they heard a voice at the 

back of their house and she called her father who was still in the verandah. PW 

12 stated that some daocits had come, they showed khukuri and took her father 

inside the house. PW 12 stated that thereafter the dacoits, searched for 

valuables but they did not get any. PW 12 stated that dacoits showed khukuri 

and asked her father to call their khura Maniram Das. PW 12 stated that 

thereafter the dacoits took away many articles from her house and from the 

house of her khura. 
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28. In cross examination, PW 12 stated that it was dark at the time of 

occurrence and she could not recognise the dacoits who came to their house. PW 

12 stated that before the police too she had stated that she did not recognise the 

men who came as dacoits in their house. 

 

29. PW- 13, Ananta Das, stated that on 24.11.2001 he was posted as Second 

Officer in Rangapara PS. On that day at about 1.10 AM , one phone call was 

received from Gobinda Das, Namoni gaon who informed that a dacoity had taken 

place in one person‟s house near the Stadium. On receipt of information, OC, Sub 

Inspector D.C Nath recorded GDE No. 504 dated 24.11.2001 and he took him 

and a police party, along with him to the place of occurrence At the place of 

occurrence, they tried to search for the dacoits by following the path they had 

taken to flee but since they did not find anyone, they returned to the place of 

occurrence, that was, the house of Sri Maniram Das. PW 13 stated that 

statement of witnesses were recorded, sketch map (Ext 7) prepared. PW 13 

stated that he seized one weapon being iron plate about 3 ft and one terri-cotton 

cloth piece vide Seizure List being Ext 6. On the same day at 7.30 AM Maniram 

Das lodged a written FIR (Ext 1) which was registered as Rangapara PS Case No. 

162 of 2001 u/s 395 IPC. PW 13 stated that he again visited the place of 

occurrence and seized 3 broken trunk, wooden almirah and some clothes vide 

Ext 4 Seizure list. PW 13 stated that the articles were given in Zimma vide 

Zimma-nama No. 123 of 2001. PW 13 stated that during investigation and on 

secret information, he arrested Ainul Ansari. PW 13 stated that Ainul Ansari 

confessed before the police about his involvement in the occurrence and he 

disclosed the name of other persons. On such confession he went to the house 

of Paban Mallik.  PW 13 stated that few stolen articles were recovered from the 

house of Paban Mallik, namely, one VIP suitcase, one khukuri, one dao, one 

black colour shoe, one bottle of petrol, one HMT ladies watch, some clothes, one 

reebok cap, one pator chaddar, one pattar blouse, muga mekhela, two gamucha, 

one Punjabi shirt, one half shirt, one full blue shirt, two pillow cover, 

handkerchief, one white chaddar and one gamucha. PW 13 stated he seized teh 

said articles vide Ext 2 Seizure List and the said articles were given in Zimma vide 
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No. 124/01. PW 13 stated that he also visited the house of other accused 

persons but he did not find all of them. PW 13 stated that he went to the house 

of accused Rakesh Mallik and recovered some stolen goods from his house, the 

same being, one cream colour pyjama, one gamucha, one gamucha with dots, 

one muflar vide Seizure List being Ext 8 and the said articles were given in 

zimma vide No. 125/01. PW 13 stated that thereafter he went to the house of 

Jiban Karmakar, searched his house and he recovered one gamucha and one 

muga mekhela and seized the same vide Ext 9 Seizure List. The said articles 

were given in zimma vide No. 130/01. PW 13 stated that he recorded the 

statement of the witnesses of the seizure lists prepared by him. PW 13 stated 

that thereafter he went to the house of Bijoy Kinder, searched his house and 

recovered one big gamucha, one red border gamucha, one cream-red-blue pillow 

cove vide Ext 10 Seizure List which were were given in zimma vide No. 127/01. 

PW 13 stated that he went to the house of accused Paban Mallik and recovered 

some stolen goods from his house being one pital kalash, one big pital kalash, 

one cover of pital sharai and one towel. The said articles were seized by him and 

given in zimma of Maniram Das vide Zimma nama No vide No. 128/01 (Ext 11). 

PW 13 stated that Ext 12 was another Zimma-nama No. 129/01 by which the red 

border gamucha was given in the zimma of Maniram Das. PW 13 stated that he 

also seized one cotton mekhela chaddar , one cotton mekhela , one scarf, one 

gamucha, one cap, two torch which was lying in the middle of the tea garden in 

Section No.16, Hatibari bagan vide Ext 5 Seizure List and which were given in 

zimma vide zimma-nama No.131/01. PW 13 stated that he arrested seven 

numbers of persons in connection with the instant case and they were forwarded 

to the Court by him. PW 13 further stated that three accused persons Kabiraj 

Tanti, Sanjib Tenga and Junu Tanti were shown as absconders by him in the 

chargesheet (Ext 13) submitted by submitted by SI Abul Hassan. PW 13 

confirmed the statements of PW 8 /Son Bhuyan being Ext 14.  

 

30. In cross examination, PW 13 stated that in Ext 2 Seizure list he had not 

written that Ainul Ansari confessed before him and disclosed the names of other 

accused persons and accordingly he searched the house of Paban Mallik. PW 13 
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stated that that he had not seen the seized articles in the Court and stated that 

the same had already been given in zimma. PW 13 stated that the articles seized 

by me are common articles to be found in every person‟s house and it was 

readily available in the market. PW 13 stated that in the instant case, Maniram 

Das had identified the articles seized, to be his. PW 13 denied that he did not call 

respectable persons of the area while conducting the search. PW 13 stated that 

when Manager of the tea garden was not called when search was conducted. PW 

13 stated that Suren Mallik, line chowkidar of the bagan/tea estate was present 

at the time of search in the bagan. PW 13 stated that in Ext 1 a list of articles 

stolen was given but in the said list no specific identification mark by which the 

said articles could be identified had been stated. PW 13 stated that he had not 

seen the extract of GDE No. 504 in the Court record. PW 13 stated that Maniram 

Das did not state before him that Paban Mallik was as accused person. PW 13 

stated that Maniram Das stated before him that since the dacoits had their faced 

covered with black cloth, they could not be identified and therefore he could not 

name the suspects.The defence successfully contradicted the IO in respect of the 

evidence of Maniram Das, Bulu Das, Keteki Das. PW 13 denied that the items 

seized by him were not the items mentioned in the list of articles annexed to the 

FIR. 

 

31. In the instant case, the accused persons are facing trial for having 

committing dacoity in the house of PW 1, Maniram Das. The informant, Maniram 

Das in his FIR had given the details of the articles stolen from his house, which 

included ornaments. Each of the PWs , namely, PW 1 Maniram Das, PW 2 Smt 

Bulu Das, PW 3 Smt Bimala Das, PW 7 Keteki Das , PW 12 Mitumoni Das who 

were present in the house when the dacoity took place stated that they could not 

identify the miscreants who had committed dacoity, as their faces were covered 

with cloth. PW 1 and PW 2 named one Amlu (@ Aminul Ansari) to be the 

miscreant. Again, though they stated that Paban was one of the miscreants, in 

cross examination it has been elicited that they stated the name of Paban as the 

same was stated to them by the IO. The defence has successfully contradicted 

the IO on this aspect. PW 9, son-in-law of the informant, Maniram Das too 
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admitted that his parents-in-law had stated that they could not identify the 

miscreants as their faces were covered. From the said evidence it is clear that 

none had seen who the miscreants were. 

 

32. The IO in his deposition stated that it was on the basis of the confession 

made by accused Aminul Ansari that he went to search the houses of the other 

accused persons and made recoveries. Close scrutiny of the materials show that 

apart from the said statement of the IO, there is nothing on record which 

suggests that any confession was made by Aminul Ansari; confession before the 

police, being inadmissible, the testimony of the IO does not assist the 

prosecution, in any manner whatsoever.  

 

33. Coming to the important aspect of the alleged recovery of articles from the 

houses of the accused persons, namely, Paban Mallik, Rakesh Mallik, Jiban 

Karmakar and Bojoy Kinder , what is striking is, the nature and number of 

articles recovered. The latter consists of wearings and utensils, which without 

doubt is available in each and every household. Whereas it was alleged in the 

FIR that about 40 gamuchas were stolen, the recovery from each of the accused 

persons, in so far as gamucha is concerned, numbers to about 1 or 2. Again, no 

recovery of ornaments or cash was made from the house of the accused 

persons.  Another salient feature which is apparent from the FIR and seizure 

memo is that of, description of the clothes and utensils, which is elaborately 

made in the Seizure List. On being confronted by the defence on this point, the 

IO in his cross examination stated that the articles recovered from the house of 

the accused persons were identified by the informant. There is no whisper to the 

said effect in the evidences of any of the prosecution witnesses. Neither the 

informant nor any of his family members have stated to the effect that some of 

the stolen articles were subsequently recovered from the house of the accused 

persons, on being identified by them.  The details of the stolen articles having 

been missing in either the FIR or the statements of the witnesses, it cannot be 

said that the prosecution has been able to prove beyond reasonable doubt that 
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the articles in daily use, recovered from the house of the accused persons, were , 

in fact, the articles which were stolen from the house of the informant. Hence, 

the factum of recovery of the stolen goods from the house of the accused 

persons on the basis of the alleged confession of accused Aminul Ansari or 

otherwise, too, has not been proved by the prosecution. 

 

34. In view of the discussion aforesaid, this Court holds that the prosecution has 

failed to prove the charge against the accused person. The accused persons are 

held not guilty of the offence charged and, as such, they are acquitted of the 

charge u/s 395 I.P.C and set at liberty forthwith. 

 

35. Considering the facts of the instant case, this matter is not referred to 

District Legal Services Authority for granting compensation u/s 357A Cr.P.C.  

 

36. Send a copy of the order to Learned District Magistrate, Sonitpur u/s 365 

Cr.P.C.   

 

 The judgment is signed, sealed and pronounced in open court, in the 

presence of both sides, on this the 23rd day of July, 2015. 

      

 

     Additional Sessions Judge No. 2, 

                  Sonitpur, Tezpur. 
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A-N-N-E-X-U-R-E 

1. Witnesses for Prosecution  

P.W. 1: Maniram Das 

P.W. 2: Smt. Bulu Das 

P.W. 3: Smti. Bimala Das 

P.W. 4: Ruhi Das Mallik 

P.W. 5: Sushil Mallik 

P.W. 6: Suren Mallik 

P.W.7: Smti. Keteki Das 

P.W. 8: Sri Son Bhuyan 

P.W. 9: Sri Pankaj Nath 

P.W 10: Sri Bikram Harenge 

P.W. 11: Sri Lakhiram Paik   

P.W. 12: Smt Mitumoni Das 

P.W. 13: Ananta Das 

2. Witnesses for Defence: NIL 

3. Court Witnesses:  NIL  

4. Prosecution Exhibits:  

 Ext. 1: FIR. 

 Ext. 2, 3, 4, 5, 6: Seizure List 

 Ext. 7: Sketch map 

 Ext. 8, 9, 10 : Seizure List 

 Ext. 11: Zimma nama No.128/01 

 Ext. 12: Zimma-nama No. 129/01 

 Ext. 13: Charge-sheet 

Ext 14: Statement of PW 8 /Son Bhuyan (Proved in Original) 

  

5. Defence Exhibits: NIL 

6. Material Exhibits: NIL 

 
     Addl. Sessions Judge No.2 
        Sonitpur, Tezpur 


